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Learned counsel Mr. A.K.Roy for
the applicants.

Mr. A.K.Choudhury, learned
Addl.C.G.S.C. for the respondénts.

Heard Mr. Roy and Mr. Choudhury
for admission. This application has
been submitted by the applicants under

Section 19 of the- Administrative

permission to file the application
jointly in one single application under
4 (5) (a) of the Central Administrative
Tribunal Procedure Rules, 1987 as they |
have the same cause of action and
relief. Considered the prayer and they
are permitted to submit this
application jointly in .terms of the

aforesaid rule.

) Perused the contents of the

yapplication and relief sought and after
'hearing the counsel of the parties I am
:of the opinion that this application
'needs not be admiited for scrutiny and
:decision and it is to be disposed of
:yith the following directions:

'.i

' " The applicants are directed to
:submit fresh representations separately
1to the competent authorities of the

respondents within one month from today

_ stating the facts of their respective

cases clearly and requesting the

respondents to consider for
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- f\t | 0.A. No. 176 of 1996 i

27.8.96 reqularisation of. their services in terms

3 ' of the Office Memorandum\_\ No. 51016/2/90~
Estt. (C) dated 10.9.93 (Annexure-C) and

- Office Memorandum No. 23/Rectt.(G)/94-336

. . .dated ,2'8.1.:94 '(Anpéxure—A). Further, the
. competent authorities of the respondents
A'shall consider and dispose = of the
representatlong of -the applicant¢ on merit

- 'keeping in view the Office Memorandum No.

- 5016/2/90-Estt(C) dated 10.9.93 and Office
Memorandum No. 23/Rectt.(G)/94-336 dated
28.1.94 aforesaid and the relevant facts
pertaining to the service of the
applicants. The final order should be
v communicated by ‘them to the applicants
‘ - within 3 months .fr‘om the date of receipt of
~ theyrepresentation-if any submitted by the

appl 1cants .

T The. application is disposed of in

'terms' of - the above order. No order as to

7/‘t ‘ 0'\‘&'('\;\ égﬂ(/z:ﬁ/ - costs. v
7_{? :'? i ? { /6 < S‘&i" )"»ZJ:Q,NI : Copy of the order be supplied to
' both the counsel of the parties.
— /5—6‘ 7/\ p oU\j,{ O’Q -
Az 1= | | -
g - ' , ‘
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N IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAIATI BENCH : GUWAHATI

: - '
0. A. No, / t??i; /1996,

Shri Byomokesh Chakraborty & Ors.
s+eee Applicants

- Versis =

Union of fndia & Ors, e« e+ RESpondents,
INDEZX
S1.,No.  Description of Documents Page,
1. Application ' _ 02 to 10
2. Annexure - AR, _ W = 2
3. : Annexure - B/Series, 13 o 21
4, Annexure - C, T 22 te 2%
5. ~ Annexure - D, . = X R
. Filed by :

( A.K. Ray )
Advocate,
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(An application under Section 19 of the Administrative
Tribunal Act 1985) :

~ BETWEEN -

1, Shri Byomok esh Chakraborty
2. Shri Phani Bhusan Mandal

both are working as Contingency
paid ‘Chowkider, subsidiary

Intelligence Bureau, Silchar.

tese AppliCant.

l, Union of India, répresented by
‘the Secretary to the Govt. of India,
'Minisﬁry of Home affairs,
New Delhi. |
2. Director,
~Intelligence Bureau,

North Blodk, Ne%‘Delhi—lloool.

3. Joint Director,
Subsidiary Intelligence Bureau,
Guwahati,

s00 e Reppondents.

1. Order against which this application is made -

That, this applicatioﬁ is made due to

illegal and unjustified action of the respondents in

Cont cese 20
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not regularising the service of the applicants as
per the provisicns as contained in the Memorandum
undér No. 23/RECTT(G)/94/33G dated,28-ol-94 and also
by not implementing the Scheme framed by the Govt,
of India, Ministry of'Personnel,vP,G. and Pengions,

Department of Personnel and Training vide‘Office

Memor andum No, 51016/2/90-E5tt(C)'dated'10.09.93.

2. Jurisdiction e

That the applicants declares that the
subjéct matter of this éppiicanion is within the

juriédiction of this Hon'ble Court,

3. Limitation :=-

‘That, the applicants also declares that
this application is made within the limitation period
as mentioned under Section 21 of the Administrative

Tribunal Act 1985,

4, Facts of the Case i

(a) That, the applicants are citizen of

India and hence is entitled to all the rights, prote-
ctions and pnevi}eges as guaranteed by the Constitution
of India.'rhé applicants also states that the cause

of action of both the applicah&éaz are Same ,and indivi-

dually they are not able to conduct the case and hence

craveg the leave of this Hon'ble Tribunal to file the

a@pplication jointly,
! Cont .. 3.
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(b) That, the applicant No.l was engaged as

Contingency paid Chowkider on 1.,7.86 in the Office
of Subsidiary Intelligence Bureau, Silchar and the
applicant No.2 was engaged as Contingency paid Chow-
kider on 11.9.87 in the said Office. Since, their
joining, both the applicants‘are continuouély wor k-

ing in the said Office till date with satisfaction

&€ all Concern,"

7

(c) . ~ That, the applicants state that Intéll-'

igence Bureau Head quarter, New Delhi issued one

guide line under O.M. No, 49014/4/90-Estt(C) dated

8.4.,91 for regularisation of Casual workers who

‘were engaged before 7.6.88 and were in service on

the date of issue of the said Office Memorandum.foll-
owing ;he said gueaide lineéﬁ&he_Memorandum dated
8.4.91, a number of Casual worker of several units

of SIB were regulatised, but'the case of these appli~
cants, though they were eligible for regularisation,
were not considered. On 28.,1,94, the Intelligence
Bureau, New Delhi, again issued another Memor andum
under No., 23/RECTT(G)94-336, wherein it has been
Specially stated for regularisation of those Casual

wor kers who were recruited before 7.6.,88 and were

-working on the date of issuihg of O.M. No. 49014/4/90-

Bstt(C) dated 8,4.91. It has also been clearly men-

‘tioned that even if the Casual labourer were recruit-

"ed otherwise then through Employment Exchange and

had crossed the maximum age limit prescribed for

the post, may also be considered for regularisation,

-

Cont ,ee¢ 4.
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'(d) } Tﬁat; the appliéants state that as

they were not recruited through. Employment Exchange
their case were not considered for the f£irst time
ahd tﬁe‘same,were referred to the Inteiligence Bureau
Head quarter, New Delhi alon@with,many other names,
After, considering all the facts and circumstances,
the'Intelligénce Bureéu;‘New Delhi, exempted the
same and directed to consider the cases of those
Casﬁalvworkers as it‘réyeals'ffom the Memor andum

dated 28.1,94.

One copy of the Said Memorandum dated

28.,1,94 is anneéxed herewith as.

ANNEXURE -~ 'aAb,

(e) . That, the applicants state ﬁhét though
the above mentiocned Mémoranddm passed on 28.1.94;
~where by the services of the'applicanté are required
to be considered fqr‘régulariSation, the feSpondentg
have not taken ény steps for the‘same, though it is
fact that a number of ‘junior Casual wor ker's have al-
reaﬁy beén regulariSed after the issuance of Office
Memorgnéum datéd 8.4:91. Beihg aggrieved the applif
cants submitted Several representations from time
to>time to several authéritieS,-but no'reSponse has
been made till'déte aﬁq_eﬁen no reply has been sent

to the applicants,

' Some copies of the representations are

annexed herewith as ANNEXURE - 'B' Series,

Cont ¢ese 50
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(£) That, the applicants state that Mini-

stry of Personhal, Public Grievances and Pensions,:
Departmentvof Personnef and Training, Govt. of
India framed’one scheme for grahting temborary
status and regularisation and circulated the same
through Office Memorandum.No. 51016/2/90-Estt(C)
dated 10.9.93, wherein it is con;ehded that all

Casual labourers who are in employment on the date

of issue of this Memorandum and who have rendered

continuous service of at least one year are ERkk
entitled to get temporary status and after render-
. . gEver

ing three years continuocus servi ggconferment of
temporary status', are entitled to be regularised,
Hence, as per the said scheme the gpplicant are
entitled to get temporary status and also to be
regularised on the ground,. as they completed more

than eight years of continuous service, moreso,

when their juniour persons have alfeady been re-

" gularised in the service.

One copy of the said Memorandum dated

10.9.93 alongwith the scheme is annexed

herewith as ANNEXURE ~ 'C! Gmstes,

(g) That, the applicant state that the
said scheme has been framed and given effect to on

the basis of the judgement dated 16,2.90 passed by

 the Central Administrative Tribunal, Principal Bench

in the case of Raj Kamal & Ors, ¥ -Vs~ Union of India.
As per the said judgement of Principal Bench and

Scheme framed by the Govt, of India, as the xppikiw

COnt o 8 e 60
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applicants co@é within the ambit of consideration,

the respondents can not avoid their liability and

- they are duty bound to implement the same in the

&= case of applicants also, But, instead of doing
same, there is a move to deprive the applicants by
removing them from service,

&

(h) . ‘That, tﬁe applicants state thatvother-
‘wise also as the appiicants havé rendered more than
8 years continuous service in the same capacity;
the ré8pondents are duty bound to consider‘them for
régular}appointment on the basis of several judge-

ment of the Apex Court of the land, but it is only
' Ne.3, '

‘due to the negligence of the respondentg, they are .

still laying in a hanging position, whereas a
number of junior casual labourers of several units

has already been regularised in the services,

il

(1) . That, the applicants state that al-

o g -
though, they have, several representation to the
Competent authority; no response has been made from
any ‘corner and hence they approach this Hon'ble

Tribunal to get justice,

(3) . That, the applicants state that the
action of the respondent by not regularising the
service of the-applicants on the basis of the Memo-

randum dated 28,1.94 issued by the Intelligence

Bureau, Ministry of affairs and also the scheme

Cont eeesr 7e
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issued on 10.9.93, the respondents are doing con-
tinuous workg and hence this Hon'ble Tribunal may

interfere in this case for the ends of justice.

-

{

5, Ground for Relief :-

(a) | For that, as the applicants have been

working continuously for more than 8 years in the:

same capacity and as they have crossed the maximum
age limit, they respondents are duty bound to con-
sider them for regularisation in service, moreso,

when their juniors have been regular;sed.

H

-

by - For that, as per the Memor andum dated

28,01,94 issued by Ehe Intelligence Bureau, New’

 Delhi, the applicants are entitled to be regular-

ised and hence respondents inaction in this matter

are ndl sustainable in the eye of 1aw.

. SO B
(c) For that, as the Govt, of India has

£®WE framed a scheme for gfanting temporary étatus
and regularisation of service to the casual workers,
the re5ponéehts and liable to implement the same
without_taking any unreaSOHlee plea and they

cannot avoid their re5ponsibility.

(d) _ For that, as the Supreme Court passed

.sever al v-erdict in several case that an adw«hoc
or temporary employee mm who continued for a fairly
long spell, the authotity musfr consider his case

for regularisation. Cont 8
® e LI
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H(é) For that, the state should not exploit
its employees nor it should seek to take advantage
of the helﬁless and;migery'of éither4the unemployed
persons or tﬁe-employeés and it must be a model em-

ployer as per the Diregtive Principal of State Polimy.

(£) For that, due to the action of the resp-

ondeﬁbéin not regulariSingbthe service of the agpplic-
anﬁs, their valuable right as has been guar anteed under
Article 14, 16 and 21 of the Constitution of India ﬁas
béen grossly violated and hence same is not maintain-
able in the eye of law.

o s\‘
(g) ' For that, at any rate, the action of the

respondent is not sustainable in the eye of law,

6. Details of ¥ Remedies Exhausted :-

b ‘ . | : |
That, the applicants state that they have

' taken re-course to all the remedies available to them

but’they‘faile& to get justice and there is no other

alternative remedy open to them and.hence'thié appli-

~cation before this Hon'ble Tribunal.

7. Matters not pnev1ously filed or pendlng before
any Court :- , ,

' That, the applicants further declare that
they have not previously filed any application, wfit

Petition or Suit regarding the matter in respect of

4 . Cont sree 99'
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which this application is made, before any Court,
authority or any other Bench of this Hon'ble Tribunal
nor any such application, wWrit Petition or Suit is

pending before any of them,

8., Relief Prayed for - :=-

1y

Under the facts and:.circumstances,
stated above the applicants pray for the following

reliefs . 3=

(1) © To direct the respondents to regulérise
| the services of the applicants as per
the Memorandum No. 23/RECTT(G)/94-336
dated 28.01.94.
(i1) ' To pass any other further order/orders
as your Lordships may_deem fit énd
proper., |

(iii) Cost of the application,

R Y

S, inte;in Ré;;ef Prayed for :=-

Under the facts and circumstances, the
applicante pray for a direction to the respondents
not to ‘remove the applicahts from Service till the

shigpwkk disposal of this application.,

10.

' Cont esee 10.
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11. Particulars of the Indian Postal Order :-

1, Indian Postal Order No.:= 0934 bbhy
2. Dated - c-8- 96
3. Payable at | ' tem &uwwu}7

N , )
12, List of Enclosures -

As stated in the Index.

e s e W e e b wEm s s

I I Shrl Phani Bhusan Mandal, Son of
Jyotish Chandra Mandal, aged about 34 years, resid-
ing at Kanakpur Part II, Radhav Madhav College Road,
ollchar-6, under. DlStIlCt - Cachar(Assam) do hereby
ver ify and State that the statements made in para—
-graphs 1 to 9 and 11, 12 of the application are
true to my knowledge and I have not supressed any

facts relevant to this case.

And I sign this verification on this

the ___ A ™  dayor __ oyl 100e,

P{’\O’T‘"‘ ngr\w&om W\ow\oQak

Signature of the Applicaant.

Dated

-«

Place :

Cont RN } 11.



Rarnvomavvec — B

M7

' 2 ¢
* ' NO« 23/RECTT(G) /9 4 33 N
¢ ¢ - INTELLICETCR BUNEAU
. (Ministry of Home Affairs)
- Gove 'nment of India.,
4
WNEW DELHI, THE
. . o ” ' , J . .
- MEMORANUDUM

Ministry of Pwruunnol,PG&Ponuions, Department of Personnel
& raining have, viile thair OM No.51016/2/90-Estt(C) dated 10-9~
1993 (copy circulatad to All the outstotion units vide IB Hqars.,
HemonNo.J/SO(C)/SS(ll)~1702 dated 1-11-1993) conferred temporary

StAatus w.e.f,01-09-1993 on all casual labourers in employment in
the offices of Govt., of India who have,interalia,rendereﬂ fal
cmtinuous service of atleast once yoor, which means that they
st have been engaged for a Period of atleast 240 days (206 days

in the case of offices obsarving 5 days woek) o

hile issuing ordor for o

onlerring temporary status +o the
eligible casual workers

working in your B3I3,it may nlease he
cnsured that there is no rore engranment of full time casual
yggk@gij;g;ﬁ£:gytyEljpnnqﬁijylgggulQEJNHJHC as_there is a
complete ban on cngagdnont of full tiwme casnal workers as per
the OM HO,F,Non49014/2/86~Estt(c) dated 7-6-1988 of DOPT, circu-
lated to all the outstation unjts vide IT HYrs.!Memo.No.23/RECTT
(G)/92(1)aated 06-~11-1992, The Services of casual workers
recruited before 7-6-1988 and who ware in service on the date of
issuc of OM No.4901474/0~ 54 (C) dated £.4.1991 (copy cirenlated
to all the outstation units vide Moo, 0.5/50(¢)/38(11)-689 it
07-05-19%1) may be congidered for regular amvrintment o Croup
'D' posts lying unfille? in your SIBx,Tnits even if they werao

receruited otherwise than through employient exchange and had
Lot T ————

crossed the upper age LimiE prescribed Tor ERG Post, nrovided they
are otherwise cligible for regular ampointment gn all other
S respect. In this connection, enntenls of IB HAgrg., Mepp 1Mo, 23,/BECTT
I (G)/91 daten 06-06-1991 may also Dlcas

50 he kent|in view while
Econsialcring reqularisation of such casual workers posted in your

1SIB.  Casual workers. recruited after 07-06-1988are not cligihle

1 | for regular aphnintment wnlaess they have been rperuited through
“enmloymaent exchange as SLemsorshin hy Ghe omploymmnt'exchanqe is
the bhosic aned arsential condition for roedruitimeht under the
zqovarnmcnk.; They sthldialso Ful€il 1 h ﬁdUCﬂtHOﬂal qualification

! proscerivad foar Lhe oot fimd shonlad beswi thin the agnrgroup on

l oo bho dalo of cngademenlt. . L any concravéntions qre noticer, resp-

J Qonsihility should be fixod on the parsons wvha aythorised such

; a-contravgntion. ’

“l : | 1 [ ..I
i . In order te wonitor that no more jengagement of full time
! casual vorkars' takes mlace in the SIBx/IR grs., it is requested
thot the list (containing full bio-data) of thosé full time

asual workers left in your 3IB after cenferring|femporary status

g Lo eligible casual workars mAay kindly bao sent to |AD(Admn, ) /SO
. (Admn) at Ip qus.,imweﬂiatolyn . i !

! | | !
: { . i :
' \ \ .9;’.2/"’ch|0
! . . ; i_l

P ! : : v

;

,
. Iy .

i i ,f; ! ; ,
P St bt e -

-

“

st Y
S
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cemporary status and thosoe left oulb he co
cffective cheak in this reghrd,

TO

1.

2.
{ 3
f

44

5.

Copy for favour of information to:-

1.

24

3.

LN
; © TS/ —*
A

data) ,‘posterl in your S13/have boon conferred the temorary stasus
N in terms of pPO&P OM F0.51016/°/90=-st¢ () Ant

- A~ als50 kindiy be sent to ap(ce)/

for record.

r\2 - - '

4
L3

vy
o -

<A list of cligible casval workors (alongwith ‘their bio-

8 ru\.rd 10'—9‘—1()93 ’ﬂay-'
50(cv)8ranch at {IB Hrs, urgently
d .
Data dn tcspoct of casual workers who have beoen granted
mputerized to keep

(T+S.NEGI)
Assistant Director/G
|

Incharge all outstations Units., ’qf) ‘S)',d-\q‘v

AD(AN ) /30(Adin) , I3 Hars - For keeping@check that no more

engagement of full time casual workers takea place at
IB Hgrs, in vicw of the complete ban imposed by the Govt.
on such cngagement.  These instructions should also he
Irought to the notice of all the 3uilding Incharges at
I3 Hdrs. as also 30(3tores), Technical Wing of thc 1IN
etc., 50 that no vionlation of thesc instructions taken
placc in future. He may also physicaliy ¥18it each i
building to impress upon each building incharqge to ensure
compliance of: these instructions.
3
I

AD( C)/S0(Cv)IB Hars - it has boen dccibod that Cv Brarich
will maintain record of all eligihle full time casual
cemployecs posted at IB HArs, :and outstation units who
have been conferred the tomporary status in terms of DP&T
OM rcferred to above and ensure that their number does not
ingrease at all, ' ' |

s
Aq(Computer),In Hars.,Mew Delhi. :
i

ap(Accounts)/So(cash-I) IR Hyrs.,llew Deﬁhi.

‘SODO(T) i l
AXe(E) o

i
D.D.(G) : fg
i Lt ,\.h¥£;%
A . [ AL
| BN ( o Segay
Assistant Director/G
ﬂ%:

‘ $?= ! of

J\’oosiqooa
<

e | |

S~

W

—

R p—
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ANNEXURE - B/1, \

To,

The Joint Director, ,

- Subsidiary Intelligence Bureau
Ministry of Home Affairs
Government of India,

Guw ahati,

Through Proper Channel,

Subjéct : Regularisation of the services of contin-
' gency paid Chowkidar- Shri Byomokesh
Chakr zborty, S.I.B, Silchar,

Sir,

With due respect and humble submission,
I beg to lay the following few lines for favour of your
kind and sympathetic consideration. :

That Sir, I was appointed as a full time
contingency paid Chowkidar at SIB, Silchar on July 1lst
1986, | : , '

That Sir, since my appldintment of this
SIB, I have been continoously working at this SIB with
my utmost devotion and sincerety and with entire satis-
-faction of my superior Officers.

That Sir, thbugh I have more than 6 years
continuous service at this organisation unfortunatly my
service has not been regularised so far,

That Sir, it is reliably learnt that ser-
vices of a member of my junior contingency paid chowki-
" dar of SIB, Shillong at Guwahati have been regularised
long back and my case was ignored as my name was not
sponsored by the Employment Exchange at the time of my
appointment,

, That Sir, Had I been asked to do so it
would have not been difficult on my part as my name
was Registered in the Employment Exchange, Karimgan j
vide No., 1948/88, dated 3.5.86.

. That Sir, it was further learnt that @z=
cases like me were referred to XIB Hqrs, by SIB,Shillong
.for exemption in our cases and IB Hgrs accordingly exem-
pted our cases with instruction not to gppoint any per-
Son in future without sponsorship of Employment Exchange.

That Sir, though more than a year now IB
has sent its clearance in our cases, our cases have not
been regularised till date.

That Sir, as you know, we are the lowest
paid employees of Central Govt. and are just pulling
on with this metget income at these days of economic
crisis, Had there been our service regularised we would
hlave been enjoyddg other facilities like Medical leave,

CCnt lQ... 20
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travel consece5510n etc. as enjoying by other Central
Govt. employees.

That Sir, I can not k now go for another
job also as I have already crossed the age bar for
Govt. servicé,

I would therefore, request your honour
to be kind enough to look into my casSe personally
and pass the necessary orders so that my servéce has
been regularised with immediate effect and for which
act of kindness, I shall cherish your sweet name

xkmw throughout memory.

Thanking you Sir,
Yours faithfully,

5d/-

( BYOMOKESH CHAKRABORTY )
Contingency paid Chowkidar, Silchar

Dated : Silchar,7th Sept,1992.

wﬁ’(



ANNEXURE - B/2,

To,

The Joint Dlrector, :
Subsidiary Intelligence Bureau,
Ministey of Home Affairs,
Government of India,

Guwahati, -

Through Joint Assistant Director, SiB/SilchaI.

Subject : Request for early payment of D,A.Arrears
o Wee,f, 1.7.,92 and 1.1.93 and Bonus for
1991-.92 in respect of contingency paid
Chowkidar Shri Byomokesh Chakraborty,

Sir, ) _

' I have the honour to state that the
Dearness Allowance which hac been increased w.,e.f.
1.7.92 and again from 1,1.93 has not been paid to
me so far 'although all other employees of SIB,
Silchar have been paid the arrear and now being
paid alongwith their pay. Similarly, the Bonus for
1991~92 has not been paid so far.

I would therefore, regquest your honour
would be kind enough to look into the matter perso-
nally and ensure that the lowest paid employee of
this SIB has been paid their dué D.,A. Arrears and
Bonus for 1991-92 at an early date for which act cf
kindness I shall ever pray.

Thanking you, .
“Yours faithfully,
Dated : Silchar | 4/~ |

the 24th June.1993. ( BYOMOKESH CHAKRABORTY )
' Contingency paid Chowkidar ,SIB/
Silchar.,

W\(
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ANNEXURE = B/3.

To, ,

The Joint Director, :
Subsidiary Intelligence Bureau,
Guwahatil.

Through Proper Channel.

Sub ject : Prayer for Regularisation of my Service.

Sir, v '
' With due respect and humble submission,

I beg to state the following few lines for favour of
kind and sympathetic consideration.

: That Sir, I was appointed as a full time
Contingency paid Chowkidar at 8IB/Silchar on 1st July,
1986 and since then I have been working in your asStee-
med Organisation with entire satisfaction.of my Super=-
ior Officers, But, as ill-luck would have it, although
I have put in more than nine years of continuous
service has not been regularised so far reason un-
known to me., It may be mentioned here that I have
submitted sever al representations during last two
years in this regard but unfortunately neither my
service has been regularised nor any reply has been
communicated to me.

I like to mention here that services of a
number of my junior colleagues of SIB, Shillong and
Guwahati have been regularised about two years back
keeping aside my case on the ground that my name waS
not sponsored by the Employment Exchange at the time
of my appointment., However, subseguently, SIB,5hillong
had referred our case to IB Hqrs, New Delhi who, in
-turn, had given exemption in our cases with reported
instructions not to appoint any person in future with-
out sponsorship of Employment Exchange.

' Though the IB Hqrs, had sent clearance
about two years back, I am at a losSs to under stand
why my case has not been regularised so far and as
a result I have been deprived of availing a nhumber
of facilities like Medical, LTC ect. as énjoying by
other Central ‘Government employees..

: I would, therefore, once again request
your honour to be kind enough to look into my case
personally and ensure that my service has been regul-
arised without further delay and for which act of
your kindness, I shall remain ever grateful to you.

' Thanking you,
‘ Yours faithfully,
, £4/-
L e ( Byomokesh Chakr aborty )
Dated : Silchar, . o .
the 13th Feb.1995., Contingency paid Chowkidar, SIB/

: (o Silchar.
el

X
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ANNEXURE - B/4,

To,' ‘
The Joint Director,
5.,I1.B. Guwahati.
Through J,A.D, S.I.B, Silchar,

Subject 3+ Regularisation of services of éontingency
paid Chowkidar Shri Byomokesh Chakraborty
of $.1.8B, Silchar.

Sir,

: Kindly refer to my variou$S representations
and personal interview during your visit to Silchar on
l1st October, 1995 on the subject cited above,

' I would like to draw your kind attention
that I have neither received my confirmation orders
\nor any communication to this effect so far,

I would therefore, request you to be kind
enough to look into my case personally and ensure that
my Service has been regularised with any further delay
and orders conveyed to me forthwith,

I would also further, request your honour,
in~case my case is pending with IB Hars, for any clari-
fication etc. a reminder may kindly be issued to IB
Hars, for expediting the same without further delay
and for which act of kindness, I shall remain ever
gr ateful to you.

Thanking you,

Yours faithfully,

Sd/-
o . ( Byomokesh Chakraborty ) .
Dated : Silchar, Contingency paid Chowkidar, SIB/

the 22nd Dec. 1995, Silchar,

B
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ANNEXURE - B/5.°

To,

The Joint Director, ‘
Subsidiary Intelligence Bureau,

“Guwahati.

Through Proper Channel.

Sub ject : Prayer for Regularisation of my Services,

Sir, , _ ‘ S
With due respect and humble submission, I
beg to lay the following few lines for favour of kind

- and .sympathetic consideration.

That sir, I was apnﬂlnted as a full-time
Contlngency paid Chowkidar on 1ith September,1987 and
since then I have been /working in your esteemed Organ-
isation with entire satisfaction of my superior Offi-
cers. But as ill-luck would have it, although I have
put in more than eight years of continuous service, my |
sérvice has not been regularised so far reasons of which
not known to me. It may be mentioned here that I have
submitted several representation in this regard but, un-
fortunately neither my service has been regularised nor
any rep1y has been communlcated

I like to mentlon hexre that services of

‘a nunber of my juniors of SIB, Shillong and Guwahat1

have been regularised about two years back keeping
aside my case on the ground that my name was not Spon-
gored by the Employment ixchange at the time of appoint-
ment . However, ~subsequently, SIB, Shillong hed referred
our case to IB Hqrs,., New Delhi who, inturn, had given
exemption in our cases with reported instructions not
to appoint any person in future without sponsorship of
Employment Exchange.

Thouch the IB qus had sent clearance
about two years back, my case has not been regul ar ised

"80 far and as a result I have been deprived of availing

a number of facilities like Medical, LTC etc, as enjoy-
ing by other Central Government employees,

I would tﬁerefore, onee again request your
honour to be kind enough to look into my case perSOnally

" and ensure that my service has been regularlsed without

delay and for which act of your kindness, I shall re-
main ever grateful to you, '

Thanking you,
’ "Yours faithfully,’

Sd/-
v . ( Phani Bhusan Mandal )
Dated : Silchar Contingency Paid Chowkidat

the 13th Feb, 1995,

N’k QI . ; ]
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ANNEXURE - B/6.,

To,

The Hon'ble Director,
Intelligence Bureau,
(Ministry of Home Affairs)
Government of Indla,
North Block,

New Delhi-110001,

( Thoough .proper Channal)
Respected Sir,

‘ I have the honour to make a bee-line
to you on the following points for favour of your
kind consideration and sympathetic orders,

1. REGULATISATION OF SERVICE

That Sir, on my first appointment, 1
joinéd your esteemed Organisation as a full-tine
contingency paid Chowkidar on 17th September, 1987
and since then I have been discharging my .duties
with ‘'entire satisfaction to my superior. As irony
of fate would have it on my part, my service has so
far ¥ not been regularised : reason of which i not
known to me, I had submitted several reoreoentatlon
in this regard durlng the last two years but unfor-
tunately, neither my service has been regularised
not any reply has so far been communicated to me.
Recently,(13,02.95) I had submitted a representation
addressed to the Joint Director, SIB, Guwahati(Xerox
copy enclosed) in this regard but till date I have
not received any communication. It may not be out
of piece to mention here that services of a number of
my junior colleagues(Contingency-paid-Chowkidars) of
SiB, Shillong and Guwehati have been regularised
about two years.back whereas my case was set aside
on. the plea that my name was$ not Sponsored by the
Zmployment Exchange at the time of appointment. Cases
like me were referred to IB Hgrs, New Delhi by SIB,

- Shillong for exemption from this purview, SubseOuently,
IB Hars,., New Delhi was kind enough and had given ex-
emption to us, in this regard, with instructions not
to appoint any person in future without sponsorship of
“Employment Exchange. In spite of sending clearance

by IB Hgrs, New Delhi, cases like me are yet to be
"regularised as a result I have been divested of avail-
ing other facilities viz. Medical, LTC as enjoying
by other Central Government employees.

OR .

CONF BRMENT CF TEMPORARY STATUS TO CASUAL WORKERS

MlnlStIy of Personnel, Publlc Grlevances
& Pension, Department of Personnel and Training, Gover-
nment of'India vide their 0.M.No.51016/2/90-Estt(C)

Cont see 24
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Annx,.B/6.Contd,

dated 10.09.93 have conferred temporary status

with effect from 01.09.93 on all casual labourers
in employment in the Officesof Government of India
who have inter-alia, rendered a continuous service
of at least one year. The services of casual workers
recruited before 7,6.88 and who were in service on
the date of issue of 0.M. No., 45014/4/90<Estt(C)
dated 8.4.94 may be considered for regular appoint-
ment to Group 1 posts lying unfilled in yocur units
even if they were recruited otherwise then through
Employment Exchange and had,crossed the upper age
limit prescribed for the post, provided they are
otherwise eligible for regular appointment in all
‘other aspects, It may be mentioned here that no
such order conferring temporary sStatus has been
issued to me till date .

II. PAYMENT OF AD-HOC BONUS

That Sir, from time to time I had been
receiv1ng ad=-hoc bonus upto 1990~91 i,e. while this
SIB had been under the administrative control of SIB,
Shillong. But unfortunately, the payment of ad-hoc
bonus, as admissible, has been withheld since 1991-92
by SIB, Guwahati for reasons best known to them where-
‘as rules clearly. say the casual labours who have work-
ed for at least 240 days for each year for 3 years or
more, will be eligible for this ad-hoc payment. Sev-
eral times, I deputized for to SIB, Guwahati for re-
lease of ad-hoc bonus for the period 1991-92, 92-93
and 93-94 but nothlng was communicated to me in this
regard.

III. GRANT OF INTERIM RELIEF

That Sir,‘thei%overnment of India vide
‘Ministry of Personnel, Public Grievances & Pensions,
Department of Personnel & Tralnlng, New Delhi vige
their 0.M.No., 49014/2/93-Estt(C) dated 9.3.94 have
sanctioned Interim Relief @ fs. 100/~ p.m, with effect
from 16,09.93 to casual empldyees,aISO who are enti-
tled to daily wages with reference to minimum of the
pay scale for corresponding regular Group 'D' Offi-
cial including DA, Tt is a sorry state of affair to
ment ion here that the same has ®m So far not been paid
to me,

Under the above circumstances, I beseech
your honour to kindly look into the genuine grievan-
ces personally and necessary orders may kindly be
issued, as deemed fit, without any further delay

COnt ssee 3o
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Annx.B/6.Contd.

and for which act of your kindness, I shall re-
‘main ever grateful to you,Sir,

' With grest expectations.,

i

Thanking you,
Yours faithfully,
Sd/=

A ( Phani Mandal )
Contingency-paid-Chowkidar .

Place

L1

SIB/Silchar.

Dated : the 8th May. 1995,

Copy to - 1, The Joint Director(E), IB, New
) : ‘Delhi,

2. The Joint Director, SIB, Guwahati

3. The Deputy Director(E), IB, New
Delhi.

( Phani Mandal )
Contingency-paid-Chowkidar.
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Dapt., ef Personne” & Trainineg, Casual Laneurers
¢ (Grant ef Temperary Slatus andilepularinnil on) Schepe

Temparary Status and Hemalaricatian) Scheme of Goevt. of India,'93

2,
3 .

This scheme ahall be called Casnal Labeurers (Grant eof

Thias scherne wil) acenmr inte ferce w.r.f, 1.9.1993,

This scheme is apnlicable te casual 1abeurers in eopley-

ment ef the Ministriers/Departments eof Gevi, of Ihdia and their
attached & suberdinate etfices, an the date o7 jfsue eof thene

erders,

But: Lt shall neu be applicable te casual werkers in

Railways, Deptt. ef Tele. and DReptt. ef Posts whe already have
their ewn schemes,

L,
i)

i1)

111)

iv)

5.

the fellewihy benerits =

1)

S 11)

Temperary siatus

Temperary status weuld be coenferred on all casunl
labeurerg who are in enmpleyrnient en the date of issuc ef
this O.M. and whe have rendercd a continueus service eof
at least ene year, which means that they must have been
engaged for a peried ef at least 240 days (206 days in
the case ef affices ebserving 5 days week),

Such cenferment ef teﬁpornry status weuld be witheut
reference te the creatien/avallablii:y of remuidar Greup
'D' pests,

Cenferment ef temperary status en a casual labeurer
weuld net invelve any change in his Auties and respen-
sibllitges, The engagenent wil! be on dally rates ef
pay sn need hasls, - He may bhe depleyrd anywhere within
the recruilment unit/territerial circle sn the basis ef
avallabilily ef werk. :

|
Such casual labeurers whe acquire temnerary status will
net, hewever, he breugzht en te {the permanent establish-
ment unless Moy are selected threugh regular relectien

O o e e

recess tor oreun 'NY hesin.
i 3 e

Tcmrornry ctatus would entitle the casual labheurers te

|

Wapes at dally rates with reference 12 tlie minimun af
tha pay scale fer a carrespernin: rogulwt Group 'D!
efficial lonciuding Da, HRA and CCA. '

Benefits «f Increments at the sanes raooe as apnljcable

Lo o Greu; D' enploysr wontd b {alse, iﬂto acceunt fer
calewlating ere-rpfa vagrs for rvery 1 year of norvice
subgact te parférmmice o du'y far ot least 240 says
(206 days in adritnistrative efflcen olrernving 6 days

weak) {n "he year frer Lhe data of Contferment eof

temperary rtatun,

Leaye enti!rementiwil" (e or a pro-rofp Hasis et the

rat{ of err day for evory 1o daya e) werk, catual er

any 2+ her kind of leave except maternity leave, will
nel be admijsiible, They will nlre Le o)lewed te carry
Teriard the lepvr at their croud L as, 'nefy regularisg-
tien, ‘they will nuet he ontitles te hr bencfits ef

encacl.ment f lénve on termiiation ef service fer any

¢

- ———
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repcen er en thelr quitting rervice,

iv) Maternity leave te lady casual Iabourers as admissible
to ratalar areup 'D' capleyees will be allewesd,

v) 50% ef the service rendered under Temperary Status
weuld be cewnted fer the purpesc ef retirement beneflts
after their regularisatien,

vi) After reondering % vemrst centinuens service after

cenforment of temperary status, the casual labeurers
weuld be lrenled en par with temperary Greup 'DY
ampleyeers fer the purpese of centrlhutien te the GPF,
and weuld alse further be eligible fe ragt ef
Festival /Fleed Advance sn the same c¢ Y. s o re
applicable to temnerary Greup 'D' empl@yees, previded
they furnish twe sureties frem permancnt Gev.. servants
ef their Department.

vii) Until they are regularised, they weuld be erftitled te
Preductivity Linked Benus/Ad hec benus enly at the
rates as applicable te casual labsurers. g

6, Ne bencfits ether than t hese specified abeve will be
admissible te casual labeurers with temperary status. Hewever,
if any additiena) hennfits are admissible teo casual werkers
werking in Indu.trial establishments in vicw eof previsiens

e Industrial Disputes Act, they shall centinue te he
admig%iblc te tuch casuul labeurers,

7. D¢ te confrrment ef temperary status, the services ef
casual wrers may be dispensed with by giving a netice ef
enc menth Tygniting. A casual lLabeurer with temperaury
status can al 58 quit servicgeby giving a writien notice of -
ent menth., The wages 1 netice peried will be payable
enly fer Lhe da?ﬁ on wh ruch casual werkar is engaged en
werk, ) -
L)

8. Precedure fer filling up ef Greup 'D' pests

e

'

a) Twe eut ef ecvery threc vacancies in Greup 'D' cadres

in respective effices where tha casual Jabourers have
heen working weuld he filled up.an per extent recrutt-
nent rules and innccerdance with the iqntructions lsgued |
by DoPT frem amengat canoal wWerkers with temperary gtatus,|
Henexrr gy frumiamanysEoragandyvaskers - siith  Hewover, ,
reguthr Group ') staff repde ad sarpluys fer any reasen
will have prier claim fer aw:iorptien agaiast existing/
future vacancies. In case eof Llliter Le casual werkers
o)) thess whe fat] te fulfid) the winteun qualificatien
prescribed Cor pent, regulari: acian will be censlidered
enly against theer pea.s in reapect ef which Ylterncy er
lack 6f minimum qualificatien will not he a requisite
gqualrflecatien. They would her qr)ewed goe relaxatien |
equivalvnt ro the peried fer e ey have verked
coantinueusty «s opnwal labewrer, |

a. On repulariaation { canual Werker wiltly remperary ﬁtzétus,.
ne abstitute L s niace wistl e appediniod as he wag ne
helding any (es1. Vielalien L th.n nheyls h“'VLGWed very ,

, | ¥
|
' !
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